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- g of the system after 2009 and also ground

alities ascertained from the paalzgals in the raspective jurisdiction showed us that there
&5 to be a re-look intc the e~t-2 ma%ar a~¢ whC Test could fit the role of 2 Fa-a-Legl
Yoiunteer. Iritiaity. the training £-257amme of PLs was orty for two-thrz2 cays. Since the
ehligations ¢! PLVs were vastir ~a‘ura. it was ‘et there nas to be lorger duration of training
proviced to the PiVs Atthe sa~2 tire. the tra ning curriculum for PLVs adopted by NALSA

3 extend voluntary service without expectation of monetary gain from it. Then the line separating
nto £ PLVs from professional lawyers should be zzalously guarded

.’J cannolbe such as to be training PLVs to bacoms fu'l-fledged lawyers. PLVs ara not expected
4= ¥ & conduct themselves as lega! professionals The a'm of the tframirg should congerta*s ¢
€75 $basic humar qualitiss like compassion, empathy and a genuina concern and willingness to
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we § MODALITIES
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‘C: Ideally every Taluk Lega! Sarvices Commiree (TLSC) shall have a pane! of PLVs: of
Dn ‘ o £f Do o = ' 3 2 X g Py .o §
g2 a maximum number of 25 (50) on their rojl at any given point of time. The District
Legal Services Authority {DLSA) shall have 50 (10C) active PLVs on their roll.
>;g - PLVs shall be literate, preferably matriculate, with a capacity for overall
P10 comprehension.
rse
the } Preferably PLVs shall be selected fror- Pe7s0ns, who do not look up to the incam
1o g they derive from their services as PLVs, but they should have a mind-set to assist
ind § the needyin the society coupled with the compassion, empathy and concern for the
ire § upliiment of marginalised and weaker sactions of the society. They must have
L

g unfinching commitmert tcwards the ceuse which should be transiated into the
ion ¢ work they undertabea

VLR ASTrom whom Para-Leczi e wrleers cen o2 soiagted
"'j' b L b 2= iy ' //
ch feachers (inclucing retired teachers)
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Retired Government servar s aNC Senicr citizens.

M. S.W studerits and teachers.

- PRI e LA A
AnCanwac! Yorxzers.

at i
B Doctors/Physicians.
ve Students & Law Stucents (till they enrc!l as lawyers).
he
s Members cf non-poiitical, service criented NGOs and Clubs.

Members of VWomen Neighbourhood Groups, Mzaithri Sanghams and cther
Seif Help Groups including of marginalized/vulnerable groups.
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?f e - Educated prisoners with goud behaviour, serving long term sentences in
Sl T " prisons.

ed _

he §tax - Any other person whom the District Legal Services Autherity or Taluk Legel

Services Committee deems fit to be identified as PLVs.
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